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IN THE CENTRAL ADNINISTRRTIUE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORYGENAL APPLICATION 351/96 dt A7-4-96 -
Between

1. S. Bhushanam

2. M, Anjanayulu : Applicants‘
and .
Divisional Railway Manager /;;ﬂ
(Personnel Branch§
5C Rly., Vijayawada ¢ Respondent
Counsel for the applicant : D. Vijaya Kumar
Advocate '

|
K. Siva Red@y,
Addl. SC for Rlys.

-

Counsel for the respondent
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MON. MR, JUSTICE M.G. CHAUDHARI, VICE CHAIRMAN

e AT, rsnﬂyrugthﬁ'“w
HON. MR. H. RAJENORA -RRASAD;ZMIEMBER (ADMN.)

Judgement
Oral Order

( ¢ Hon. Mr, Justice M,G.Chaudhari , V.C. ) !

™~
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Heard Sri D. Vijaya Kumar, for the applicant and

Sri K, Siva Reddy, for the respondents,

L

2. Byﬁpis 0A the applicants hawe challeﬁged th? cancellation
of the selection for the post of Apprentice me@hanic in
Egdectrical (TRS) Department in pursuange of the notifi-
cation dated 26-9-94 vide impugned order date% 15-2-1996.,

3, Pursuantto the a foresaid cancellation the respondent
has issued notification dated 14;3-1996 for holding a fresh
"selection, After that fact was brought to our notice at

the hearing of MA,273/96, we had given liberty to the

applicants to amend the DA to make the said notification
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¢~ aubject matter of challenge / or to file i t DA, They
were directed to do so. upto 11-4-1996‘ But the two -
»{—mewd/ma/u\/f lJW(/ ‘
h— apglicants, however, filed MA 292/96 on 11-4- 96 and-faited . :

v $¥ tu gbtain order gﬁgéé on till teday. We cannot, therefors,
read the notification dt.14-3~96 as subject matter of this OA,
4, Turping to the merits of the OA as it.was filed, as
directed by us on 4-4-1996, the learned counsel for the
respondenﬂ;has produced before us the note prepared by the

%~ Vigilance Department aﬁ?Railuays gtating gﬁg‘reasons which
had prompted the cancellation of the earlier selection, e

¥~ noted the content;iwthe detailed reasons together with the
particulars relating to sama of the candidates including

b the two applicants that had lg:ébto the cancellatlon of the

pdid Lo -

b selectlonA Ue are satlsfled with those reasons and we think
that in the circumstances, the cancellation of the earlier
sélactioﬁ is juéti?ied. Coﬁsequently, %&fhﬁugh.thé ﬁA has

been admitted by us which was done without hearing the

counsel for the applicants we are not inclined to pass any.

Il ™
interim orders., Since we are fully satisfied with the
M -
s cancellation was totally justified andAMr.'Siua Reddy submitis

that the respondents would rely on the note with its

b anclosures produced todayg,JﬂuLJuﬁuuumwnts may not be

L.
7 required to file Purther written statements. e accept the

submisaion. The note and the enclesures being confidential
records, although both of us have carefdlly examined the saame
we do not reproduce the cecntents here,

5. In view of the said record, ve find no merit in the OA
and the same is 1i@Ple to be dismissed. Morewver the DA is

‘also defective, Although there are tuo applicanté and they
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applicant No.2 ha%

have joined in single application,
it is defective.

not verified the applicaéﬁon and

6, The DA is d?f?ISSEd  aeeopdirely.
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Prasad) (1.G. chaudhari)
dmn,) gice Chairman

(HE-Ra jen

Nember

Dated : April 17, 96
pictated in Open Court
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T J.he Divisional Ra;.lway Manager (Personnel Branch)r
) A SC Rly, Vijayawada. N
:2'. One_ccpy to Mr. D.Vi;ayakumar, Advocate, CAT.HYd.f,_' >
) 3. One copy to ML.K,8iva Reddy, SC for’ Rlys. CAT.Hyds
4 ‘One’ copy to Mibrary, CAT Hyd. . - .
. 5, ‘onq_ Spare ccpy. T . N
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I_COURT ‘
.TYPED BY | CHECEED BY

COMPARED BY APPROVED 5Y . )
I

IN THE GENTRAL ADMINISTRATIVE TRIBUNAL
-_ HYDERABAD BENCH AT HYDBRABAD
i S '

THE HON'BLE MR,JUSTICE M.G .CHAUDHARI

aND .
THE HON'BLE MR.H,RAJENDRA PRASAD :M(i)}
Dated: W-(j -1996

P ~ORDERATULGMENT

MuA/R.AL/CuANb.

o ' ' in
0.A.No, R\ \ﬂé ,
T.A.No., (w.p. : )

"Admittdd and Interim Directimns
issued . : '

Allowed,
! Disposed of with direetions
‘ Dismissed.u_._'.__‘,_ ‘
Dismissed as withdrawn,
Dismissed for Default
. Ordereg/ jected,:
pvm ' N No erder las to costs. \
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Canttal Administrative Tribunal
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